
CORAM 

I!\J THE CENTRAL _A.DM!NISTRAT!VE TRIBUI\i.A.L 
JAIPUR BENCH 

,a·.·nu .. , •hie: th~ .,.,nd d~" "f 1""' -. .,n1 n w ,- I""' • ...,. ';"~•._,. ~._ 1.4J 'J .,..,.,II ._'W'.,._ 

O~JGINAL APPLICATION NO. 254/2006 

HON'BLE MR. M .L CHAUHAN: JUDICIAL MEMBER 
HON'8LE MR. K.S. S:.JGATHAN, ADMINISTRATIVE f.1Ei"'iBER 

· Murari Lal Sharma son of Shri Chiranii lal Sharma. aoert about 56 
- . • w 

years, i·asldent vf F-101, Ram Nagar ExtEil5h:Jil, Soda:a, J~dpur. 
Presentlv vvorkfnq as Sub Post Master. Ashok Naoar Sub Post Office. 

6 - • • i - , 

' ., -:~--. ! .... ,....~ ....... ~ .., _____ .. _, '"';., ~~--~----- -,_.,:_ •• , .. 

. .JQijJI.AI ~ILJf r-'V;>~Ql L.JI Vi;;)IVIir .JQijJUI. 

· ........... Applicant 

{By Advocate: Mr. C.B. Sharma) 

-VERSUS 

1. Union of lndia throuah its Secretarv to the Government of India. "" . . 
De:paitrrient of Posts, i'wiinisti·y of Commi.Hiicativn, Dak 8hawaii: 
New Delhi. 

' 
2. Princioat Chief Post·Mast:~r G~neral~ Raiasthan Circlsw .Jaiour~ / 

, a· . ~ .J ' 1 

3. 5181iioi- Sup~rintli:lii(.h:mt uf Post · Offices, Jaipur City Postal 
Division_. .Jaipur. 

. ... Respondents 

(By Advor:ate: Mr. T.P. Sharma) 

ORDER fOR.ALl 

The applicant has·· filed . this OA against the order· dated 

10.07.2006 (Annexure A/1) wherebv ~ Jlre has been held ·liable for a - ;, ' ... ,; . . 

sum of-Rs.22,.097/--· 

' • ("-. • - - . I -

-~~ Briefly str.lted, fads of tt1e~re that Shri H.O. Bhatia: SAS Agency 

. No. 476. had deposited_ a sum of Rs.20:000/- in the name nf Shri 

Madan Gooal Bhatia. deoositor of NSS-87 Account· Number 6025 . - . 
standing at the then Adarsh Nagar S.O . .laipur on 26.3.1991 but 

Account 1\!umher was erroneously written as 5831 instead ·of 6025. 
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This ~mount was credited in Account No. 5831. Subsequently a 

comolaint was made bv one Shri Madan Gooal Bhatia. dE:mositor of 
" J I " j , 

NSS-87 Account Number 6025 on 26.11.~001 to P.M .. Jawahar Naaar ... 
. ' 

HO ]aipur that due to oversight the Account Number was mentioned as 

5831 standino in the name of Shri Gooal Das Bh·atia instead of 6025 . . - . . . 

and requested for withdra\Jyal of Rs.20:000/-. On the application of 

Shri H.D. Bhatia dated 08.04.2001: Shri C.S. Sharma: the then SB PA 

Adarsh Naoc~r 5.0. made the entrv of deoosit ·of Rs.20.000/- dated 
• ....... i I I , •) • 

26.03.1991' in the Pass Book of Account Number 602.5 with reference 

to Jawahar Nagar HO Jaipur. Further he has not cancelled the said 

entry of deposit for Rs.20;000/- in the ledger cards as well as Pass· 

Book of NSS-87 Account ·Number 5831. Meanwhile~ the NSS-87 

· Account Number 583:t was allowed to be finally closed on 11.04.1997. · 

On the basis of Pass Book entry of deposit of Rs.?O:OOO/- dated 

26.0.'3.199\. Shri Madan Gopal Bhatia claimed withdrawal of 

Rs.20.000/- with interest thereon but it was denied bv Jawahar Naoar 
~ ' ~ 1/tt#f 

HO Jainur on the olea that then~ was no entrv of demosit Rs.20.000/-
• I il I I 

dated 26.03.1991 in the ledger card of Account Number 6025. 

'3. Aaarieved bv this. Shri Madan Gooal Bhatia filed a Consumer 
-- .1 1 II 

-
Court case No. 99/2004 aoainst the Deoartment and the matter was 

. ' - . 
decided on 08.04.2004. The respondents' Department was directed to 

pay Rs.20,.000/- alongwith interest with effep: from 26.03.1991 till 

NSS R7. Scheme exists and ther~aft@.r 9°/o interest per annum within 

two month5\ and cost of Rs.1000/- .towards ex-penses. The Chief PMG 

Rajasthan Circle, Jaipur vide his letter dated 18.05.2004 directed the 

Deoartment to.imolement the court's order and to recover the amount 
~· . ' ' 
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of loss sustained by the -Department" from the officials at fault. 

Accordingly; the respondents had· passed the impugned order dated 

10.07.2006 f Annexure A/1 l wherebv the aoolicant has been directed 
'"' ·' ~ .oil - • I • 

to credit a sum of Rs.22,097/- alonowith interest within a oeriod of ten 
~ ' W' ;II 

davs from the date of receipt· of the imouoned order. It is this order· 
:: · - · a 1 -

which is challenaed before this Tribunal. .. . 

4. The resoondents have filed reolv therebv iustifvino their action. · 
• • 1:1 # J ..,. l -

- . 

5. We have heard the learned counsel for the parties. Admittedly; 

in this case the recoverv vide imouaned order dated 10.07.2006 
• II t; - . - . 

(Annexur~ A/1) has· been effected from the applicant without giving 

any ·show cause notice to him thereby ~ointing out his roie in the 

. . 
matter. It is not a case of such mature where the mistake is apparent 

on the face of record. Admittedly; at initial stage the applicant has not 

· mOitdP. any entry in .the Ledger Book and prima-faciP.; the applicant 

cannot be held liable. It may be just possible that in case an 

opportunity wa~ afforded to' the ·applicant, it .was possible for the 

authorities to arrive at a different finding and in these circumstanct=!s; 

. the resoondents should have followed the orincioi9S of natural iustice 
l, - , I • I# 

hv aivina show cause notice to the ariolicant. 1-tavino not done so. we 
~ " - - .. llo - , 

are of ttie view ·that the imouoned order dated 10.07-2006 (Annexure 
• I - \, ' 

A/1} passed by the respondents is in dis-regard to the principles of 

natural iustic~. Accordinolv. the imnuaned order dated 10.07.2006 ., - _,. ;, WI . -

(Annexure A/1) so far as it relates to the applicant is quashed and set. 

aside. However. it will· be ooen for the respondents to oass fresh order ttL-. . . . ; . . . . • . . . 
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. after oivina show cause to the· aoolicant and to oroceed in the matter .., ... . . . . . ' ' 

in accordance with law. 

6 . With these observation~; the OA · is disposed of with no 

. · nrder as to costs .. 

(M.l. CHAUHAN) 

AHQ 
J 


